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for J.C. Reporis

was passed by the Lok Sabha at

its sltting held on the 4th May, 1981.”
(Interruptions)

MR. SPEAKER: Unnecessarily you
take the time of the House. This is
irrelevant.

(Interruptions)

MR. SPEAKER: Nothing is going on

:record whatever He says.

(Inlerruplions) **
WeaH WEAW: ¥a ¥ A gad
F g gw g e A g P R OF
-ara #1 fermq o @ § Ffaq feg oY
AAAFAAAT  gAr fwar ST g

12.15 hrs,

‘CRIMINAL LAW (AMENDMENT)

BILL

EXTENSION OF TIME FOR PRESEN-
TATION OF REPORT OF JoinT ComM-
MITTEE.

SHRI R. S. SPARROW (Jullundur):
beg to move.

“That this House do further extend
upto the last day of the first week of
the Winter Session, 1981, the time
for presentation of the Report of the
Joint Committee on the Bill further
to amend the Indian Pena] Code, the
Code of Criminal Procedure, 1973
and the Indian Evidence Act, 1872.”

MR. SPEAKER: The question is,

“That this House do further ex-
tend upto the last day of the first
week of the Winter Session, 1981, the
time for presentation of the Report
of the Joint Committee on the Bill
further to amend the Indian Penal
Code, the Code of Crimina] Proce-
dure, 1973 and the Indian Evidence
Act, 1872

The motion was qdopted.

— -

WORKING OF DOWRY PROHI-
BITION ACT, 1961

EXTENSION OF TIME FOR PRESEN=-
TATION OF RFrORT OF JOINT CoM-
MITTEE,

SHRIMATI KRISHNA SAHI
(Begusarai): I heg to move:

“That this House do further extend
upto the last day of the Winler Ses-
sion 1981, the time for presenta-
tion o the Report of the Joint Com-
mittee of the Houses to examine the
guestion of the working of the
Dowry Prohibition Act, 1961, and the
amendments which may be made in
the law for dealing effectively with
the evil of dowry system.”

MR. SPEAKER:
The question is—

“That this House do further extend
upto the last day of the Winter Ses-
sion 1981, ihe time for presentation
of the Report of the Joint Committea?
of the Houses to examine the gues-
tion of the working of the Dowry
Prohibition Act, 1961, and the amend-
ments which may be made ia the
law for dealing effectively with the
evi]l] of dowry system.”

The motion was adopted.

12.16 hrs.

DELHI UNIVERSITY (AMENDMENT)
BILL

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
SOCIAL WELFARE (SHRIMATT
SHEILA KAUL): I beg to move for
leave to introduce a Biil further to
amend the Delhi University Act, 1922.

o Wawre feg ww  (migar)
AT weaw wgiaa, fresr favafa-
uTera & gvyed § o ag fas wega faar
o @Y §, WoigA T A o faa wegn
frarstr wr & Ta & fadw ¥ § T
||

W [aw N vE Uy ageT &

fo faset fawafagrera #7v oY wa aw

**Not recorded,
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wiowre faar o1 @r &, 3o /W F
famfagreraY  ar foeor oy @
gfefodoa Tl e §
ar favafagmeral ® faoaar sfgg
% g7 waX §fawm ¥ wTeer 14
¥ agsr el o favafaarer & @
WauTa wE ¥ avqd g | zafay awr
favafrerraal #1 ag wfuwre faar w1q
T gat fawsfearedl & @ ag
Wawra gar |

nrase fasey favafaarem & o
g a9 @ § a8 WY T8 g | wE0
adf a=r & 1 gefan ag swea fasr
favaferer #71 & T €F Ag) frar sar
arfge, za¥ fanafaormmY & for Wy
fepar wrar srfge. S fv aea @ ez
FFTFCR E | IT I AT T qWIEA
i gvat wifge )

UH aT4 WE ug FEAr § 5 78 A<
e W FArEi-r@l qwal w7 gqw agy
frrd, 3 mwar F A oY A faer
g f7q% fr &Y A asT @AW S &
FfaT g 17 # | Y, <134y, ArEdy, WA
#ATHY ¥ wdw 72 fawr &, 37 F on-
FWA AE A 047 | gewfeye ¥ AW
g famT 91X 20 aTE 9A vl F7 ogrE
AL 9T 97T @ & 1 WA & A A 934,
gA#Y farr 1 a1 dar ? ag Sraw
F AT Fram g |

& FE&Y T H GWOr T E !

DR. SUBRAMANIAM SWAMY
(Bombay North East): Sir, this Bill
is intended to, what I gather not from
the Bill but from outside the Bill sour-
ces, to affiliate a proposed college of
Bhutan with India. I object not to
the principle of affiliation but I object
to its being accorded to Delhi Univer-
sity., because the Delhi University’s
curriculum, in my opinion should first
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be able to reflect what this country
stands for, before we take wup affi--
llation of another foreign country.
According to me, the History course in
Delhi University is full of biases. Now
the Minister is going to count all the
biases, but the most frightening bias
just now is the Marxist bias in the
History books. If you permit me, I
will give you illustrations,

AN HON. MEMBER: It is
obsession.

your -

DR. SUBRAMANIAM SWAMY: It
is not my obsession. It is my mission.
The University is now being used in-
creasingly as a propaganda vehicle for-
Marxism in India and I give you
instances. The general body of history
teachers in the Faculty of Social
Sciences of the University had resolv-
ed for a course on Indian Freedom
Movement. This has been refused by
the University. Instead a course in
Marxism extolling the struggle of the
Soviet Union was instituted. Second:
The History Department refused to
extend the dale of Modern Indian
History Course which has been termi-
nating with 1950 to the year 1965 which
is the demand of the teachers. But
the Department denied because the
Marxists have captured it at the top
level bul the Sovielt Union's history
course was extended to 1964. Third:
A course on National] liberation move-
ments in Asia and Africa excludes
Indian freedom movement, although
the Indian freedom movement inspired
the freedom movement in Africa and
Asia. This is because the Marxists
are worried that ours is a bourgeois
movemeni whereas the movements they
have selected are Marxist movements.
Finally, 5 course on comparative study
of the Constitutions of India, USSR,
USA and France has been scrapped
because it shows the Marxist Constitu-
tion of USSR poorly in terms of human
rights. It puts the USSR Constitution
in termg of human rights in bad light.
There are many such instances that
denigrate the Indian freedom move-
ment ag bourgeois. Therefore, before
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this right is accorded to the Univer-
sity, I would like the Government to
have a complete survey of the history

vcourse in Delhi University and remove
the Marxist bias and any other bias
that the Minister may discover. There-
after, I am prepared to allow the in-
troduction of this Bill. (Interruptions)
You must give an assurance that you
will appoint a committee of which I
shall be a member!
simelt e Y ATadm AsEr
#waq oY ¥ w1 fo @ R gfa-
afady | ¥4t 37 @Y% faar wr @ @
fe amx & @i A  niefe
FT HE—--AT F AT Tar afeg,
Jfpq U A ST TTHAT-TT W4T 4T,
IJuA gwe Ay faer ® fag
P qar 41 AR F747 ¥ fag
FIX AT YA I @wr FAr, Afwa
g feedr ¥ for & s, gafag
zaFr fasdr ¥ fAg far asr

aFgo;w A A F g fa
st sl fF1E €8 Taq 2, 793 N
7 A &3 AFM—-ATAIr A8 §, F4F
FIRHE suta far swar Tifgo A
awda g % =E agara ara w74,
QRS BFAT  TOET 41, WNT 2T e
T I8 9T NZ7 ZY 1A far smar

wegd mWAR@ ¢ AN fafaww
&FAF F arz IAFT 48 aM 5402 ATS
2
DR. SUBRAMANIAM SWAMY: In
April, there was a delegation of Delhi

University teachers who met the Edu-
cation Minister,

smd fawym & ;v an 3 fer @
g mEr  Asdr ara af aard ar
T & ag 9 TEA awmrE FL |
xqF Ik ¥ st e
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MR, SPEAKER: The question is:

“That leave be granied to intro-
duce a Bill further to amend the
Delhi University Act, 1922.”

The motion was adopted.

SHRIMATI SHEILA KAUL: I in-
troduce the RBill.

STATEMENT RE: DELHI UNIVER-
SITY (AMENDMENT) ORDINANCE

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
SOCIAL WELFARE (SHRIMATI
SHEILA KAUL): I beg to lay on the
Table an explanatory statement (Hindi
and English versions) giving reasons
for immediate )legislation by the Delhi
University (Amendment) ordinance,

1981.



